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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHL
0.A. No. 446/2022

IN THE MATTER OF: -
Balwinder Kumar .....;Applicant

Versus

State of Haryana .......Respondent

STATUS REPORTIN COMPLIANCE OF ORDERS DATED
02.01.2023.

MOST RESPECTFULLY SHOWETH:-

1. The Hon’ble NGT vide orders dated 26.07.2022, a joint
committed was constituted comprising of Director,
Mines and Geology, Government of Haryana, State PCB,
DFO and Deputy Commissioner, Yamuna Nagar.

2. The Hon'ble NGT vide orders dated 02.01.2023 passed
the following directions:-

"4, We have gone through the report of the Joint
Committee and find that the Joint Committee has not
Jooked into allegations regarding running of the
screening plants in violation of the environmental
norms and has not submitted any specific report in
respect thereof. The Joint Committee Is directed to fook
into the allegations related to running of the screening
plants in violation of the environmental norms and

verify the facts particularly with regard to consent



status and compliance with environmental norms by
the screening plants in question and submit its report
within two months by email at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR
Supported PDF and not in the form of Image PDF.

5. In view of the averments in the application and
observations in the report of the Joint Committee
particularly the facts regarding large scale illegal
mining and felling of trees leading to registration of
number of FIRs, we also consider it appropriate to have
response of (1) State of Haryana through Chief
Secretary, Government of Haryana, (2) Principal Chief
Conservator of Forest (HoFF), Government of Haryana,
(3) Director, Mines and Geology, Government of
Haryana, (4) State PCB, (5) Deputy Commissioner,
Yamuna Nagar and (6) Superintendent of Police,
Yamuna Nagar who stand impleaded as respondents
No. 1 to 6. The Registry is directed to prepare and
attach memo of parties to the application. Respondent
no. 4 is already appearing before this Tribunal through
counsel.

6. Notices along with copies of the application and
report of the Joint Committee and documents attached
with the same be issued to respondents no. 1 to 3 and 5
to 6.

7. Reply/response on behalf of respondents no. 1 to 6
be filed within two months by email at judicial-

ngt@gov.in preferably in the form of searchable



PDF/OCR Supported PDF and not in the form of Image

PDFE. In their reply/response, respondents no. 1 to 4
shall specifically mention the action already taken and
further action to be taken for preventing illegal mining

and illegal cutting of trees, assessment and realization
of environmental compensation from the violators and
disciplinary action taken/to be taken against the

concerned defaulting Government/Panchayat
Officers/Officials.

8. List for further consideration on 23.03.2023,

9. In view of the facts and circumstance of the case, we
also consider personal appearance of the Deputy
Commissioner and the Superintendent of Police,
Yamuna Nagar and Officers duly authorised by the
PCCF (HoFF) and the Director, Mining and Geology,
Government of Haryana, before this Tribunal through
VC on the next date of hearing to be essential for
producing the relevant record and assisting this
Tribunal in just and proper adjudication of the
questions involved in the case and they are accordingly
directed to remain present before this Tribunal through
VC on that date.

10. A copy of this order be sent to the PCCF (HoFF), the
Director, Mining and Geology, Government of Haryana,
Deputy Commissioner and Superintendent of Police,

Yamuna Nagar by email for requisite compliance.”




Status of Screening Plants/Stone Crusher:-

M/s Jai Shree Ram Screening Plant, Village Kohliwala,
Khizrabad, Yamuna Nagar:- The unit is screening plant
and is covered under the Consent Management of
HSPCB. Further, the screening plant in the State of
Haryana are established in compliance of the
provisions of the notification dated 10.03.2016 issued
by Environment Department to Govt. of Haryana. There
is provision in the notification dated 10.03.2016
regarding siting parameter. Accordingly the unit has
obtained siting verification report from concerned
Tehsildar, District Forest Officer and District Town and
Country Planning Department. The siting verification
report is attached as Annexure-R1. The copy of Consent
to Establish granted by HSPCB vide no.
HSPCB/YMN/1424 dated 17.08.2017 is attached as
Annexure-R2. Consent to Operate obtained from HSPCB
for the period from 01.04.2022 to 31.03.2027 vide no.
HSPCB/Consent/: 318505022YAMCT019961592 dated
13.01.2022 is attached as Annexure-R3.

During the inspection by joint committee on dated
27.02.2023, it has been found that unit is complying
with the provisions of the notification dated
10.03.2016. The unit has provided 03 nos. of re-
circulation tank to reuse the trade effluent generating
from the process of washing and screening of river bed

material. The unit has also provided green belt. The




unit is complying with the conditions of Consent to

Establish and Consent to Operate.

Photographs of Jai Shree Ram Screening Plant

M/s Dev Bhoomi Enterprises, Village Kohliwala, Tehsil
Chhachhrauli, Yamuna Nagar:- The unit is screening
plant and is covered under the Consent Management of
HSPCB. The screening plant in the State of Haryana are
established in compliance of the provisions of the
notification dated 10.03.2016 issued by Environment
Department, Govt. of Haryana. There is provision in the
notification dated 10.03.2016 regarding siting
parameters. Accordingly the unit has obtained siting
verification report from concerned Tehsildar, District
Forest Officer and District Town and Country Planning
Department. The siting verification report is attached
as Annexure-R4. The copy of Consent to Establish
granted by HSPCB vide no. HSPCB/Consent/ :
318505016YAMCTE3358676 dated 14.09.2016 is

attached as Annexure-R5. Consent to Operate




Cl

obtained from HSPCB for the period from 01.04.2021 to
31.03.2027 vide no. HSPCB/Consent/: 318505021YAM
CT011042323 dated 07.05.2021 is attached as
Annexure-R6.

During the inspection by joint committee on dated
27.02.2023, it has been found that the unit is running
after obtaining CTE/CTO from the board. The said unit
is also complying with the provisions of the notification
dated 10.03.2016. The unit has provided the 03 nos. of
re-circulation tank to reuse the trade effluent
generating from the process of washing and screening
of river bed material. The unit has also provided green

belt. Hence, the unit is complying with the conditions of

Consent to Establish and Consent to Operate.

Photographs of Dev Bhoomi Enterprises

M/s Jai Mahaluxmi Screening Plant, Village Kohliwala,
Yamuna Nagar:- The unit is screening plant and is

covered under the Consent Management of HSPCB. The



screening plant in the State of Haryana are established
in compliance of the provisions of the notification dated
10.03.2016 issued by Environment Department to Govt.
of Haryana. There is provision in the notification dated
10.03.2016 regarding siting parameter. Accordingly the
unit has obtained siting verification report from
concerned Tehsildar, District Forest Officer and District
Town and Country Planning Department. The siting
verification report is attached as Annexure-R7. The
copy of Consent to Establish granted by HSPCB vide no.
HSPCB/Consent/: 318505017YAMCTE3748687 dated
03.03.2017 is attached as Annexure-R8. The copy of
Consent to Operate obtained from HSPCB for the period
from 09.07.2020 to 31.03.2027 vide no.
HSPCB/Consent/: 318505020YAM CT07849654 dated
10.07.2020 is attached as Annexure-R9.

During the inspection by joint committee on dated
27.02.2023, it has been found that the unit is running
after obtaining CTE/CTO from the board. The said unit
is also complying with the provisions of the notification
dated 10.03.2016. The unit has provided the 03 nos. of
re-circulation tank to reuse the trade effluent
generating from the process of washing and screening
of river bed material. The unit has also provided green
belt. The unit is complying with the conditions of

Consent to Establish and Consent to Operate.




Photographs of Jai Mahaluxmi Screening Plant

M/s Jai Santoshi Maa Screening Plant, Village Kohliwala,
Khizrabad, Yamuna Nagar:- The unit is screening plant
and is covered under the Consent Management of
HSPCB. The screening plant in the State of Haryana are
established in compliance of the provisions of the
notification dated 10.03.2016 issued by Environment
Department, Govt. of Haryana. There is provision in the
notification dated 10.03.2016 regarding siting
parameters. Accordingly the unit has obtained siting
verification report from concerned Tehsildar, District
Forest Officer and District Town and Country Planning
Department. The siting verification report is attached
as Annexure-R10. The copy of Consent to Establish
granted by HSPCB vide no. HSPCB/YMN/1426 dated
17.08.2017 is attached as Annexure-R11. Thereafter,

the unit has obtained Consent to Operate from the
board for the period from 01.04.2021 to 31.03.2023
vide no. HSPCB/Consent/ :




318505021YAMCT08459210 dated 19.01.2021 is
attached as Annexure-R12. Consent to Operate obtained
from HSPCB for the period from 01.04.2023 to
31.03.2025 vide no. HSPCB/Consent/:
318505023YAMCT032235689 dated 02.02.2023 is

attached as Annexure-R13.

During the inspection by joint committee on dated
27.02.2023, it has been found that the unit is running
after obtaining CTE/CTO from the board. The said unit
is also complying with the provisions of the notification
dated 10.03.2016. The unit has provided the 03 nos. of
re-circulation tank to reuse the trade effluent
generating from the process of washing and screening
of river bed material. The unit has also provided green

belt. The unit is complying with the conditions of

Consent to Establish and Consent to Operate.

Photographs of Jai Santoshi Maa Screening Plaﬁt
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M/s Shivalik Stone Crusher, Village Doiwala, Yamuna
Nagar:- The unit is stone crusher and is covered under
the Consent Management of HSPCB. The stone crushers
in the State of Haryana are established in compliance of
the provisions of the notification dated 11.05.2016
issued by Environment Department, Govt. of Haryana.
There are provisions in the notification dated
11.05.2016 regarding siting parameters. The unit was
established in the year of 1996. The copy of Consent to
Establish granted by the board vide no. HSPCB/4893
dated 16.12.1996 is attached as Annexure-R14.

Consent to Operate obtained from HSPCB for the period
from the board for the period from 11.05.2022 to
31.03.2023 vide no. HSPCB/Consent/: 313129222YAM
CTOA21036086 dated 21.03.2022 is attached as
Annexure-R15 and for the period from 01.04.2023 to
31.03.2024 vide no. HSPCB/Consent/: 313129223YAM
CTOA31265802 dated 10.01.2023 is attached as

Annexure-R16.

During inspection by joint committee on dated
27.02.2023, it has been found that the unit is running
after obtaining CTE/CTO from the board. Samples of Air
Emissions were also collected from the site of the unit
on dated 27.02.2023 and as per analysis report no. 260
dated 06.03.2023, the results are found within
prescribed limits. Copy of Analysis Report is attached

as Annexure-R17. The unit has provided adequate
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Pollution Control Devices as per notification dated
11.05.2016. The unit has provided wind breaking wall,
covered shed, water sprinklers, green belt and metal
road. The unit is complying with the conditions of

Consent to Establish and Consent to Operate.

Photographs of Shivalik Stone Crusher

That a detailed report has been submitted by the Block
Development and Panchayat Officer (BDPO),
Pratapnagar to the Sub-Divisional Magistrate (Civil),
Bilaspur vide letter no. 981 dated 01.03.2023. The
detailed report of the Block Development and
Panchayat Officer, Pratapnagar submitted to the Sub-
Divisional Magistrate (Civil), Bilaspur alongwith

enclosures is annexed as Annexure-R18.

That a detailed report has been submitted by the

Mining Department vide letter no.




-
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Mining/Admin/Ynr/651  dated 16.03.2023. The

detailed report of the mining department is annexed as
Annexure-R19.

5. The reply on behalf of respondent no. 2 i.e. Principal
Chief Conservator of Forest, Haryana will be submitted

by Divisional Forest Officer, Yamuna Nagar separately.

This status report is being submitted for kind
consideration please. It is undertaken to comply with

the directions passed by the Hon’ble Tribunal.

|
CDMHta Raj ngwan

RO, HSPCB Astt. Mining Engineer,
Yamuna Nagar Yamuna Nagar
Raht%&, IAS
Deputy Commissioner

Yamuna Nagar

Dated: 2-b|s 3\')«07",»
Place: Yamuna Nagar
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siting Verification report of Scrining Plant by M/s Jai Shree Ram Scrining
plant, At Vill/ Mauja : Koli Wala , The. Chhachhrauli, District Yamuna

| \55 Nagar

Pl

S.No.

Criteria

Required
Distance in Km

Verified Actual
Distance in Km.

L ——

L.

Minimum distance required
from any land recorded as
Forest in Government
Record(Revenue or Forest
Department) except Strip
Forest/Plantation along
Road,Canal, Railwal lines &
Bunds.

0.20 388 Meter.

o

Minimum distance required
from National Park & Wild
Life Centuries & Conservation
Reserve.

0.20 7-50 K. M.

A st
Deputjf onse \or of Forests,

YamunaNagar
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OFFIGE OF DISTRICT TOWN PLANNER, YAMUNA NAGAR ® 01732-237885

HUDA Building, Sector-21, Jagadhri-Yamuna Nagar. esmail dtp.yamu nanagar.tep@gemail.com

Memo No. |31 ‘\\06@7),3(]
Dated
127 )7

To
\/Mfs Jai Shree Ram Screening Plant,

Prop. §h. Man Singh S/o Sh. Jaj pal,
R{o Vill Kohliwala, Tehsi] Khizrabad,
Distt. Yainuna Nagar,

Subject: - Issuu.nce of NOC for establishing a Screening Plant at Village
Kohliwala, Tehsil Khizrabad, Distt. Yamuna Nagar:-M/s Jai Shree
Ram Screening Plant.

9 Reference: - Your application dated 14.07.2017 and received in this office on dated
17.07.2017.

It is intimated that the land having Khewat No. 15 Khatauni No. 25 and
khasra no. 21//7 measuring 08K- 00M situated in the revenue estate of Village
Kohliwala, HB no. 68, Tehsil Khizi'abad, Distt. Yamuna Nagar does not fall in any of
the Urban Area or Controlled Area declared by Department of Town and Country

Planning, Haryana. Thus, this information is given subject to the following conditions:-

1. That it does not provide any inimunity to the site from other Acts and Rules as

‘may be applicable on it.
2. That it will abide by the provisions of controlled areas Act 1963, when it comes

into force at site.
3. That it will abide by the provisions of NBC/BIS code for any type of

construction at site.
4. That in case of non fulfillment of the above, this letter shall stand cancelled

automatically.

MM

District Town Planner,
Yamuna Nagar.
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Annexure-R2
ORI, : Regional Off;
g — IE‘}:‘HY ;:;a 1SIEal-e Pollution Control Boa;cc(;
No. HSPCB / YMN /..{.‘1.3.-\1 R Jagadiv (Yamuna Naga), p - 01732268137
To Dt:- .[].. 1 2%, 12017

M/s : Jai Shree Ram Sc¢
Village Kohliwala, Tehsi

Yamuna Nagar 135001

Sub. : Grant of consent to Establish to M

Please refer to your application no,
07-10 in regional office Yamuna Nagar.,

i 3pecification/Terms an//d conditions,

'eening Plant,
Khlzrabad,

/s Jai Shree Ram Screening Plant,
6648531552 received on dated 2017-

Consent Under AIR/WATER/HWM

Period of consent 04/08/2017 - 03/08/2019 Ll
Industry Type Screening Plant

Category Orange

Investment(In Lakh) 15 Lakhs

Total Land Area (Sg. meter)

(08 Kanal-00 Marla)
Hadbast No 68, Khasra No 21//7, Khewat No. 15,
Khatauni 25 (Total Land 08 Kanal 00 Marla)

Total Builtup Area (Sq. meter)

Quantity of effluent

N 1. Trade 14 KL/Day
2. Domestic 1.0 KL/Day
Number of outlets 1.0
Mode of discharge
1. Domestic Septic Tank
2. Trade Recirculation
Domestic Effluent Parameters
1. NA 0 mg/I
Trade Effluent Parameters
1. NA 0 mg/l
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Number of stacks 0 = A
Height of stack

1. TFH NA

2. 125 KVA DG set Stack

Emission parameters —
1. SPM 0

Capacity of boiler

1. TFH 6lac k/ca 0

Type of Furnace

1. Nil NA

Type of Fuel

1. Diesel 0.040 KL/day

(%M/—{”
EE

- — 1elE] |2
Regional Officer, YamunpNagar

Haryana State Pollution Control Board
/"’

Terms and conditions

The industry has declared that the quantity of effluent shall be 14 KL/Day for
Trade Effluent, 1 KL/Day for Domestic and the same should not exceed .

The above 'Consent to Establish' is valid for 24 months from the date of its
issue to be extended for another one year at the discretion of the Board or
till the time the unit starts its trial production whichever is earlier. The unit
will have to set up the plant and obtain consent during this period.

The officer/official of the Board shall have the right to access and inspection
of the industry in connection with the various processes and the treatment
facilities being provided simultaneously with the construction of
building/machinery. The effluent should conform the effluent standards as
applicable

That necessary arrangement shall be made by the industry for the control of
Air Pollution before commissioning the plant. The emitted pollutants will meet
the emission and other standards as laid/will be prescribed by the Board
from time to time.



- 10.
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13.

14,

12

19

. I -3-'
;_a_is___b_"ﬁ—e Ram Screening Plant, Vi)

la i
ge Kohllwala, Yamuna Nagar

The applicant will obtain consent under secti

(Preventlon & Control of Pollution) Act 1974 son 23/26 of the Water
ajr (Prevention & Control of, Pollution') Act
pefore starting trial production ' &

The gbove Consent to Establish is further ;

unit complies with all the laWS/rUIes/deciS,SUbJect to the conditions that the
‘e Board/Government and its functi;gng and_ competent directions of
commissioning of the operation and during itsa;'ff |m alf TRRpEEts Refore
No in—prC!CESS or post-process objectionable emi::‘io:oorrklghgestlf?w' i
allowed, if the scheme furnished by the unit turns out t - Ue'nt v‘w” .
sl expernae _ ut to be defective in any
The Ele'ctricity Department will give ‘only temporary connéction and
permanent connection to the unit will be given after verifying the consaent
granted by the Board, both under Water Act and Air Act. "
Unit will raise the stack height of DG Set/Boiler as per Board's norms

Unit will maintain proper logbook of Water meter/sub meter bef;)re/after

‘commissioning. _

That in the case of an industry or any -other process the activity is located in
an area approved and that in case the activity is sited in an residential or
institutional or commercial or agricultural area, the necessary permission for
siting such industry and process in an residential or institutional or
commercial or agricultural area or controlled area under Town and Country
Planning laws CLU or Municipal laws has to be obtained from the competent
Authority in law permitting this deviation and be submitted in original with
the request for consent to operate. '

That there is no discharge directly or indirectly from the unit or the process
into any’ interstate river or Yamuna River or River Ghaggar. 13. That the
industry or the unit concerned is not sited within any prohibited distances
according to the Environmental Laws and Rules, Notification, Orders and
Policies of Central Pollution ‘control Board and Haryana State Pollution Control

‘Board. . .
s sewage or trade effluent into the public

That of the unit is discharging it _ :
sewer meant to receive trade effluent from industries etc. then the

permission of the Competent Authority owing and operating such public
sewer giving permission letter to his unit shall be submitted at time of

consent to operate.
That if at any time, there [
any other aggrieved party or
other public body against the U
granted shall be revoked.

el

ort from any adjoining neighbor or
Committee oOr ZilaParishad or any
the Consent to Establish SO

s adverse rep

Municipal
nit's pollution;



15.
16.

17,

18.
19.
20.
21,
22.
23,

24,

25,

20

i, ;
Jai Shree Ram Screening Plant, Village Kohliwala, Yamuna Naqgar

That a!hl the financial dues required under the rules and policies of the Board

have been deposited in full by the unit for this Consent to Establish.

In case of change of name from previoys Consent to Establish granted, fresh

Consent to Establish fee shall 'be |evied. |

Industry should adopt water conservation measures to ensure minimum
consumption of water in their Process. Ground water
industries should get clearance from Central Gro
scientific development of previous resource.

That the unit will take all
whenever required. |,

That the unit will not change its process without the prior permission of the
Board.

based proposals of new
und Water Authority for

other clearances from concerned agencies,

That the Consent to Establish so granted will be in
Aravali. Area or non conforming area. '
That the unit will comply with the Hazardous Waste Management Rules and
will also make the non-leachate pit for stora
undertake not to dispose off the same exce
with the authorized disposal authority.

That the unit will submit an undertaking that it will comply with all the
specific and general conditions as imposed in the above Consent to Establish
‘within 30 days failing which Consent to Establish will be revoked.

That unit will obtain EIA from MoEF, if required at any stage.

In case of unit does not comply with the above conditions within the
stipulated period, Consent to Establish will be revoked.

That unit will obtain consent to operate from the board before the start of
product activity.

valid, if the unit falls in

ge of Hazardous waste and will
pt for pit in their own premises or

Specific Conditions

;6- The unit will run and maintain the water re-circulation.
7. Th

at unit will comply the brovisions of the Notification dated 10.03.201s6.

28, That unit wil abide all the Rules / Regulations / Acts issued time to time.
by NGT / CPCB / Hspcp.

Regional Officer, \Y%"%l} D

na Nagar
Ha:z._;-_ﬂna State Pollution Control Board

|
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No. HSPCB/Consent/ : 318505022Y AM CT 019961592

To.

M/s:JAl SHREE RAM SCREENING PLANT
VILLAGE KOHLIWALA, TEHSIL KHIZRABAD
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BOARD

Annexure-R3

SCO-131 Sector-17, HUDA Jagadhari Ph.01732- i
200137 Email:- hspcbroyr @gmail.com
E-mail: hspcb@hry.nic.in

Dated:13/01/2022

Subject: Grant of consent to operate to M/s JAI SHREE RAM SCREENING PLANT.
Please refer to your application no. 19961592 received on dated 2022-01-12 in
regional office Y amuna Nagar.With reference to your above application for consent to
operate,M/s JAI SHREE RAM SCREENING PLANT is here by granted consent as per
following specification/Terms and conditions.

Consent Under BOTH

Period of consent 01/04/2022 - 31/03/2027
Industry Type Screening Plant
Category ORANGE
Investment(In Lakh) 15.0

Total Land Area(Sq.| 4046.0

meter)

Total Builtup Area(Sq.| 2000.0

meter)

Quantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 0.5 KL/Day
Number of outlets 1.0

M ode of discharge

1. Domestic septic tank

2. Trade

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks

Height of stack

1. NA

Emission parameters

1. NA

Product Details
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1. STONE BAJRI,|200 Metric Tonnes/day
CORE SAND,
BOLDER

Capacity of boiler

1. NA | Ton/hr

Type of Furnace

1. NA |

Type of Fuel

1. Electricity | Kilowatt/day

Raw Material Details

GREWAL, BOLDER | 200 Metric Tonnes/Day

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. Theindustry shall provide adequate arrangement for fighting the accidental |eakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.

8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. Theindustry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
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account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
guantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in caseit is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions:

1. Unit will comply with the notification dated 10.03.2016.

2 Unit will obtain raw material from legal mines only.

3 Unit will provide 03 nos. sedimentation tanks of sufficient capacity as per notification dated
10.03.2016. The tank should be of that much of sufficient capacity which can easily handle the
washing discharge from the screening plant and from where the water should be re-cycled in
the washing process and none of the discharge from washing process of screening plant should
be discharged on land for percolation or in the water bodies.

4. Unit isliable for prosecution for past violation if found at any stage; grant of thisCTO
doesn't provide any immunity to unit w.r.t to any action taken taken by board for past
Violation.

5. The CTO is granted under Water Act 1974/ Air Act 1981 and if any violation reported
against the unit at any stage, the closure action as per provisions of section 33 A of Water Act
1974 or 31 A of Air Act 1981 or under other relevant sections will be taken against the unit
apart from prosecution against the unit and its partners/ proprietor/ stake holders /responsible
person and unit will also be liable to pay the Environmental Compensation for the damage
caused to the Environment because the act of omission and commission by the unit.

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
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Annexure-R4

Sitting Parameter Report of Tehsildar

Sitting Verification report of M/s Devi Bhoomi Enterprises, Village Kohliwala,
Tehsil Chhachhrauli, District Yamuna Nagar on land Khewat No. 07 Khatoni No.
15, Khasra No.22/11 { 8 Kanal 0 Marla).

Sr. No.

i.

10.

11.

13.

‘

= ?rﬂﬂ

"

Criteria Distance in Kilometer Actual Distance

Minimum distance required from
the nearest National Highway
Minimum distance required from
the state Highway

Minimum distance required from
The near Metropolitan City
Minimum distance required from
the municipal Limits of any towr:
Minimum distance required from
the nearest Town Abadi
Minimum distance required from
nearest village Abadi

Minimum Distance required from
nearest Tourist Complex
Minimum distance reauired from
Any and recorded as forest in Govt

Record (revenue of torest department)

bxeept siip torest/plantation along
roads. railway lines and bunds
Minimum distance required from
approved water supply scheme
operzte to sky of 20 KL capacity
Minimum distance required from
Any outdoor treatment unit catering
T'o 2 or more indoor patients
Minimum distance required from
Notified Bird/Wild life Sanctuaries/
National or State Wild life Parks
Minimun distance required from
River or Water Channel. Nallah,
Dram

Minimum distance required from
Any educational Institute

0.25
AT DR

0.10 (W'Jf'bﬂ @ WZ)‘
5.00 ». /
0.23 o T s 7T VA "MJ—L——

1.5 0 PNIIT e /A FIW—"’

[}

O?S’f T {/3’5#1" 5”""(/%5;}’_'%/;‘ E
1.00 K. /P -

0.20
-__-____,_.

025 oA

.00 J‘”’?@KILW éb.»

0.20 ——

0.10 ty;;-::")’;; Sov G747 ¢ H 1C 1«/

1.00 3timr X 7 sy ﬁi?iéc,
Wﬂr‘hfw

@ GE I v A 7

¢/ 5/% " TEHSILDAR

CHHACHHRAULY



25

My computer/ 1) drive’ Patvwin

% # ae faarar &N
HrRIfcT I del HI&Th, TSGR

GIHIY 01732-237821

Regional Officer,
[aryana State Pollution Control Board
S.C.ONo. 131. Sector-17 Jagadhri.
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-

Sittng Verifieation report of M Bev Bhoomi Faterprises, Village Kohliwala,
Tohsil Chhachhenulic District Yamuna Nagar on land Khewat No. 7, Khatoni No.
15, Khasra No. 221 1 (8kanul - 0 NMarvlal.

st No.  Criteria Distance in Kiloraeter Actual Distance
Minimum distance required from 020 [,“ m
Any and recorded as forest in Gast.
Record (revenue ol forest department)
[xcept strip foresvplantation along
roads. railway lines and bunds ' ‘
Minimum distance required from 0.20 ' 8/( W
Notified Bird/Wild life Sanctuaries/
National or State Wild lite Parks
Iy 2i0i of Forests
r Forest Oivis)
Yamynanagar conl.
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OFFICE OF DISTRICT TOWN PLANNER, YAMUNA NAGAR & 01732-237885

HUDA Building, Sector-21, Jagadhri-Yamuna Nagar. e-mail dtg.xamunanagar.tcp@gmaiI.com
ing e g 0 C - @,, 2 cz (

MemoNo. /R [prp-c /13 12 |26

To

€. =8 ‘0e\C

M/s Dev Bhoomi Enterprises,

Vill. Kohliwala, Tehsil Chhachhrauli,

Distt. Yamuna Nagar, _

Through Partner. Sh Bharat kanshik S/o Sh Rhram Duit,

Sh. Kapil Prasher S/o Sh. Rameshwer Dyal, Sh. Ananad Praksh S/o Jiya Lal,
Dhiraj Kumar S/o Sh. MahiPal Singh and Sh. Ravi Sharma S/o Sh. Ramesh
Kumar Shrama.

Subject: -  Issuance of NOC for establishing a Screening Plant at Village Kohliwala,
~ Tehsil Chhachhrauli, Distt. Yamuna Nagar- M/S Dev Bhoomi Enterprises.

Reference: - Your application dated 12.08.2016 .

It is intimated that the land having Khewat No. 7 Khatauni No. 15 and khasra
no. 22//11 measuring 08K-0M situated in the revenue estate of Village Kohliwala, HB no. 68,
Tehsil Chhachhrauli, Distt. Yamuna Nagar does not fall in any of the Urban Area or Controlled
Area declared by Department of Town and Country Planning. Haryana. Thus. this information
is given subject to the following conditions: -
|. That it does not provide any immunity to the site from other Acts and Rules as may be
applicable on it.
2. That you will abide by the provisions of Controlled Areas Act No. 41 of 1963/Urban
Area Act No. 8 of 1975, when it comes into force at site.
3. That you will abide by the provisions of NBC/BIS code for any type of construction at
site.
4. That in case of non fulfillment of the above, this letter shall stand cancelled

automatically.

| AVITSY.

- - /
District Town Planner,
Yamuna Nagar.

CGenoral NOC
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Annexure-R5
= HARYANA STATE POLLUTION CONTROL BOARD
e C-11, SECTOR-6, PANCHKULA
Website —www.hspcb.gov.in E-Mail - hspcb.pkl @sifymail.com
Telephone No. — 0172-2577870-73
No. HSPCB/Consent/ : 318505016Y AM CTE3358676 Dated: 14/09/2016
To

M/s: DEV BHOOMI ENTERPRISES
VILLAGE KOHLIWALA, TEHSIL CHHACHHRAULI, YAMUNA NAGAR
YAMUNANAGAR
135001

Sub. : Issueof Consent to Establish from pollution angle.

Please refer to your Consent to Establish application received in this office on the subject noted
above.Under the Authority of the Haryana State Pollution Control Board vide its agenda Item No. 47.8
dated 28.04.83 sanction to the issue of “Consent to Establish” with respect to pollution control of Water
and Air is hereby accorded to the unit DEV BHOOMI ENTERPRISES, for manufacturing of CORE
SAND, BAJRI, BOLDER, GATKA, ETC , with the following terms and conditions:-

1

10.

The industry has declared that the quantity of effluent shall be 1 KL/Day i.e
OKL/Day for Trade Effluent, 0 KL/Day for Cooling, 1 KL/Day for Domestic and the same
should not exceed .

The above “Consent to Establish” is valid for 60 months from the date of its issue to be
extended for another one year at the discretion of the Board or till the time the unit startsits
trial production whichever is earlier. The unit will have to set up the plant and obtain
consent during this period.

The officer/official of the Board shall have the right to access and inspection of the
industry in connection with the various processes and the treatment facilities being
provided simultaneously with the construction of building/machinery. The effluent should
conform the effluent standards as applicable

That necessary arrangement shall be made by the industry for the control of Air Pollution
before commissioning the plant. The emitted pollutants will meet the emission and other
standards as laid/will be prescribed by the Board from time to time.

The applicant will obtain consent under section 25/26 of the Water (Prevention & Control
of Pollution) Act, 1974 and under section 21/22 of the Air (Prevention & Control of
Pollution) Act,1981 as amended to-date-even before starting trial production

The above Consent to Establish is further subject to the conditions that the unit complies
with all the laws/rules/decisions and competent directions of the Board/Government and its
functionaries in all respects before commissioning of the operation and during its actual
working strictly.

No in-process or post-process objectionable emission or the effluent will be allowed, if the
scheme furnished by the unit turns out to be defective in any actual experience

The Electricity Department will give only temporary connection and permanent connection
to the unit will be given after verifying the consent granted by the Board, both under Water
Act and Air Act.

Unit will raise the stack height of DG Set/Boiler as per Board's norms.

Unit will maintain proper logbook of Water meter/sub meter before/after commissioning.



11.

12.

13.

14.

15.

16.

17.

18.

19.
20.
21.

22.

23.

24,
25.
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That in the case of an industry or any other process the activity is located in an area
approved and that in case the activity is sited in an residential or institutional or
commercial or agricultural area, the necessary permission for siting such industry and
process in an residential or institutional or commercial or agricultural area or controlled
area under Town and Country Planning laws CLU or Municipal laws has to be obtained
from the competent Authority in law permitting this deviation and be submitted in original
with the request for consent to operate.

That there is no discharge directly or indirectly from the unit or the process into any
interstate river or Yamuna River or River Ghaggar.

That the industry or the unit concerned is not sited within any prohibited distances
according to the Environmental Laws and Rules, Notification, Orders and Policies of
Central Pollution control Board and Haryana State Pollution Control Board.

That of the unit is discharging its sewage or trade effluent into the public sewer meant to
receive trade effluent from industries etc. then the permission of the Competent Authority
owing and operating such public sewer giving permission letter to his unit shall be
submitted at time of consent to operate.

That if at any time, there is adverse report from any adjoining neighbor or any other
aggrieved party or Municipal Committee or Zila Parishad or any other public body against
the unit’s pollution; the Consent to Establish so granted shall be revoked.

That al the financial dues required under the rules and policies of the Board
have been deposited in full by the unit for this Consent to Establish.

In case of change of name from previous Consent to Establish granted, fresh Consent to
Establish fee shall be levied.

Industry should adopt water conservation measures to ensure minimum consumption of
water in their Process. Ground water based proposals of new industries should get
clearance from Central Ground Water Authority for scientific development of previous
resource.

That the unit will take al other clearances from concerned agencies, whenever required.
That the unit will not change its process without the prior permission of the Board.

That the Consent to Establish so granted will be invalid, if the unit fallsin Aravali Areaor
non conforming area.

That the unit will comply with the Hazardous Waste Management Rules and will also
make the non-leachate pit for storage of Hazardous waste and will undertake not to dispose
off the same except for pit in their own premises or with the authorized disposal authority.

That the unit will submit an undertaking that it will comply with all the specific and
general conditions as imposed in the above Consent to Establish within 30 days failing
which Consent to Establish will be revoked.

That unit will obtain EIA from MoEF, if required at any stage.

In case of unit does not comply with the above conditions within the stipulated period,
Consent to Establish will be revoked.

Specific Conditions

1 Unit will construct the proper septic tank as per Bureau of Indian standards.

2 Green belt of adequate width shall be provided by the unit.

Other Conditions:
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1. That the unit will provide the pollution control device as per latest notification dated 10th
March 2016.
2. That the unit will be established as per latest notification dated 10th March 2016. If failsto
comply the provisions of said notification, the consent to establish so granted shall berevoked
automatically without giving any notice.
3. Unit will obtain prior CTO before operating the Plant & Machinery.
Sanjeev SO
Kumar 35565

Regional Officer, HQ
For and on be'half of chairman
Haryana State Pollution Control Board
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Annexure-R6

e HARY ANA STATE POLLUTION CONTROL M

2
RSPCE

No. HSPCB/Consent/ : 318505021Y AM CT 011042323

To.

M/s:DEV BHOOMI ENTERPRISES

BOARD !

SCO-131 Sector-17, HUDA Jagadhari Ph.01732- v
200137 Email:- hspcbroyr @gmail.com

E-mail: hspcb@hry.nic.in

Dated:07/05/2021

VILLAGE KOHLIWALA, TEHSIL CHHACHHRAULI, YAMUNA NAGAR

Subject: Grant of consent to operate to M/s DEV BHOOMI ENTERPRISES.

Please refer to your application no. 11042323 received on dated 2021-03-26 in
regional office Y amuna Nagar.With reference to your above application for consent to
operate,M/s DEV BHOOMI ENTERPRISES is here by granted consent as per following
specification/Terms and conditions.

Consent Under BOTH

Period of consent 01/04/2021 - 31/03/2027
Industry Type Screening Plant
Category ORANGE
Investment(In Lakh) 13.54

Total Land Area(Sq.| 4046.0

meter)

Total Builtup Area(Sq.| 2200.0

meter)

Quantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 0.5 KL/Day
Number of outlets 1.0

M ode of discharge

1. Domestic Septic tank

2. Trade

Domestic Effluent Parameters

1. NA |

Trade Effluent Parameters

1. NA

Number of stacks 1

Height of stack

1. NA |

Emission parameters

1. NA |

Product Details

1. Coarse Sand Baajri| 100 Metric Tonnes/day

Gravels
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Capacity of boiler

1. NA |

Type of Furnace

1. NA |

Type of Fuel

1. Electricity | Kilowatt/day
Raw Material Details

Mix Material Gravels|250 Metric Tonnes/Day
Boulders

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that al or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. Theindustry shall provide adequate arrangement for fighting the accidental |eakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.

8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. Theindustry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
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consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in caseit is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions:

1. Unit will comply with the notification dated 10.03.2016.

2 unit will obtain raw material from legal mines only.

3 Unit will provide 03 nos. sedimentation tanks of sufficient capacity as per notification dated
10.03.2016. The tank should be of that much of sufficient capacity which can easily handle the
washing discharge from the screening plant and from where the water should be re-cycled in
the washing process and none of the discharge from washing process of screening plant should
be discharged on land for percolation or in the water bodies.

4. CTO so granted shall be revoked if any of the CTO conditions not complied by the unit
without any prior notice.

5. The CTO is granted under Water Act 1974/ Air Act 1981 and if any violation reported
against the unit at any stage, the closure action as per provisions of section 33 A of Water Act
1974 or 31 A of Air Act 1981 or under other relevant sections will be taken against the unit
apart from prosecution against the unit and its partners/ proprietor/ stake holders /responsible
person and unit will also be liable to pay the Environmental Compensation for the damage
caused to the Environment because the act of omission and commission by the unit.

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
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Sitting Parameter Repart of Tehsildar Annexure-R7

Sitting Verificatign report of M/s__ ¥ &' VA @ village oA N
Tehsil S8Ghd m'( , District ;M B. on land Khewat No. 7] Khatoni No._ 1.5
Khasra Nn.i.\égé(g_l{:mal -0 Marla).

-

Sr. No.  Criteria Distance in Kilometer Actual Distance
l. Minimum distance required from 0.25 M:’; i ,;L @ /?,,,.,/"7}"/ gL~
the nearest National Highway

2. Minimum distance required from 0.10 eyt @ ;/ﬂfff;f?ﬂ—l—z’/
the state Highway
3. Minimum distance required from 5.00 M A
The near Metropolitan Cit —_ e W
4, Minimurn distatl'?(:e require)éi from 025 o7 e R
the municipal Limits ol any town i e ”@WL
5. Minimum distance required irom 1.50
'.hu? rllem‘est !.OWH Abadl. ‘ . W _ﬂ m" %ﬁ f‘ Yo ‘(7:7(57/5?&‘
6. Minimum distance required from .25 « L
nearest village Abadi 7€ € 67 % .
7. Minimum Distance required from 1.00 M /7 =
nearest Tourist Complex i
8. Minimum distance required from 0.20 I / '“
Any and recorded as forest in Govt
Record (revenue of forest department)
Except strip forest/plantation along
roads, railway lines and bunds
Y, N iaimuan distance required from .25 V1 / :
approved water supply schanc
operate to sky of 20 KI. capacity L Wj
1. “Ainimum distance required from 1.00 oA P {/@ o
Any outdoor treatment unit catering
1o 2 or more indoor patients
i Minimum distance required trom 0.20 e
Notified Bird/Wild life Sanctuaries/
tational or State Wild life Parks “==
12. > Minimum distance required from 0.10 o7/ Fr %-_ e 2%
River or Water Channel, Nallah,
Dram M e )
13. Minimum distance required from 1.00 w7 /2 e/ £ /d— oS ey TR
Any educational Tnstitute o 5

e

'&‘ii'itt\u;i‘@jl-j
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EIA 01732-237821
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Haryana State Pollution Control Board
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Report from District Forest Officer

.
I i n 1 s 2270 S .
Sitting Verification report of Mz MK KA L K¥7™ I Plak# Village Xp ' L'wala

TehsilCh'sg ()4 V(;UJ,', District Yw Y on land Khewat No. 7~ Khatoni Ne. (S,
Khasra N().Q‘Q{ (¥ Kanal - 0 Marla).

St. No.  Criteria Distance in Kilometer " Actual Distance

L. Minimum distance required from 0.20 527/
Any and recorded as forest in Govt.

Record (revenue of forest department)

Exeept strip forest/plantation along

roads, raitway lines and bunds

Minimum distance required from 0.20 qk /Y-
Notified Bird/Wild life Sanctuaries/
National or State Wild life Parks
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OFFICE OF DISTRICT TOWN PLANNER, YAMUNA NAGAR ® 01732237885

HUDA Building, Sector-21, Jagadhri-Yamuna Nagar. e-mai dtp.vamuna nagar.tep@gmail.com
;i Memo No. R[0T P- ¢ / log /3017

Dated ’6-—-0}-—:9.@[']

To

1. Sh. Ashok Kumar S/o0 Sh. Hukam Chand,
R/o Vill, Bahadurpur,

2. 'Sh. Rishi Pal $/o Sh. Bachitar Singh,
R/o Vill. Koliwala,

3. Sh. Rajinder Kumar §/c Sh. Sadhu Ram,
R/o Vill. Koliwala, Tehsil Chhachhrauli,
Disit. Yamuna Nagar.

Subject: - Issuance of NOC for setting up a Screening Plant at Village
' Koliwala, Tehsil Chhachhrauli, Distt. Yamuna Nagar, )

Reference: -Your application dated nil received in this office on 06.01.201 7

It is intimated that the land falling in Khasra No. 2116, 22//12 measuring
16K-00M situated in the revenue estate of Vill. Koliwala (H.B No-68), Tehsil
Chhachhrauli, Distt. Yamuna Nagar does not fall in any of the Urban Area or
Controlled Area declared by Departiment of Town and Count?y Planning, Héryana.

Thus, this information s given subject to the following conditions:

I. That you will obtain the necessary permission from Mining Department before
initiating any activity ar site ;

2. That it does not provide any immunity to the site from other Acts and Rules as
may be applicable on it. 5

3. That you will abide by the \provisioq's of Controlled Areas Act No. 41 of
1963/Urban Area Act No. 8 of 1975, when it comes into force at site.

4. That you will abide by the ﬁrovision_s of NBC/BIS code for any type of
construction at site.

5. That in case of non fulfillment of the above, this letter shail stand cancelled

automatically. :
“LLL)M_}_"/

District Town Planner,
Yamuna Nagar,
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Annexure-R8
= HARYANA STATE POLLUTION CONTROL BOARD
e C-11, SECTOR-6, PANCHKULA
Website —www.hspcb.gov.in E-Mail - hspcb.pkl @sifymail.com

Telephone No. — 0172-2577870-73
No. HSPCB/Consent/ : 318505017Y AM CTE3748687 Dated:03/03/2017
To

M/s: JAIl MAHALUXMI SCREENING PLANT
VILLAGE KOHLIWALA
YAMUNANAGAR
135001

Sub. : Issueof Consent to Establish from pollution angle.

Please refer to your Consent to Establish application received in this office on the subject noted

above.Under the Authority of the Haryana State Pollution Control Board vide its agenda Item No. 47.8
dated 28.04.83 sanction to the issue of “Consent to Establish” with respect to pollution control of Water
and Air is hereby accorded to the unit JAI MAHALUXMI SCREENING PLANT, for manufacturing
of STONE BAJRI, STONE DUST, CORE SAND, with the following terms and conditions:-

1

10.

The industry has declared that the quantity of effluent shall be 11 KL/Day i.e
OKL/Day for Trade Effluent, 10 KL/Day for Cooling, 1 KL/Day for Domestic and the
same should not exceed .

The above “Consent to Establish” is valid for 60 months from the date of its issue to be
extended for another one year at the discretion of the Board or till the time the unit startsits
trial production whichever is earlier. The unit will have to set up the plant and obtain
consent during this period.

The officer/official of the Board shall have the right to access and inspection of the
industry in connection with the various processes and the treatment facilities being
provided simultaneously with the construction of building/machinery. The effluent should
conform the effluent standards as applicable

That necessary arrangement shall be made by the industry for the control of Air Pollution
before commissioning the plant. The emitted pollutants will meet the emission and other
standards as laid/will be prescribed by the Board from time to time.

The applicant will obtain consent under section 25/26 of the Water (Prevention & Control
of Pollution) Act, 1974 and under section 21/22 of the Air (Prevention & Control of
Pollution) Act,1981 as amended to-date-even before starting trial production

The above Consent to Establish is further subject to the conditions that the unit complies
with all the laws/rules/decisions and competent directions of the Board/Government and its
functionaries in all respects before commissioning of the operation and during its actual
working strictly.

No in-process or post-process objectionable emission or the effluent will be allowed, if the
scheme furnished by the unit turns out to be defective in any actual experience

The Electricity Department will give only temporary connection and permanent connection
to the unit will be given after verifying the consent granted by the Board, both under Water
Act and Air Act.

Unit will raise the stack height of DG Set/Boiler as per Board's norms.

Unit will maintain proper logbook of Water meter/sub meter before/after commissioning.



11.

12.

13.

14.

15.

16.

17.

18.

19.
20.
21.

22.

23.

24,
25.
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That in the case of an industry or any other process the activity is located in an area
approved and that in case the activity is sited in an residential or institutional or
commercial or agricultural area, the necessary permission for siting such industry and
process in an residential or institutional or commercial or agricultural area or controlled
area under Town and Country Planning laws CLU or Municipal laws has to be obtained
from the competent Authority in law permitting this deviation and be submitted in original
with the request for consent to operate.

That there is no discharge directly or indirectly from the unit or the process into any
interstate river or Yamuna River or River Ghaggar.

That the industry or the unit concerned is not sited within any prohibited distances
according to the Environmental Laws and Rules, Notification, Orders and Policies of
Central Pollution control Board and Haryana State Pollution Control Board.

That of the unit is discharging its sewage or trade effluent into the public sewer meant to
receive trade effluent from industries etc. then the permission of the Competent Authority
owing and operating such public sewer giving permission letter to his unit shall be
submitted at time of consent to operate.

That if at any time, there is adverse report from any adjoining neighbor or any other
aggrieved party or Municipal Committee or Zila Parishad or any other public body against
the unit’s pollution; the Consent to Establish so granted shall be revoked.

That al the financial dues required under the rules and policies of the Board
have been deposited in full by the unit for this Consent to Establish.

In case of change of name from previous Consent to Establish granted, fresh Consent to
Establish fee shall be levied.

Industry should adopt water conservation measures to ensure minimum consumption of
water in their Process. Ground water based proposals of new industries should get
clearance from Central Ground Water Authority for scientific development of previous
resource.

That the unit will take al other clearances from concerned agencies, whenever required.
That the unit will not change its process without the prior permission of the Board.

That the Consent to Establish so granted will be invalid, if the unit fallsin Aravali Areaor
non conforming area.

That the unit will comply with the Hazardous Waste Management Rules and will also
make the non-leachate pit for storage of Hazardous waste and will undertake not to dispose
off the same except for pit in their own premises or with the authorized disposal authority.

That the unit will submit an undertaking that it will comply with all the specific and
general conditions as imposed in the above Consent to Establish within 30 days failing
which Consent to Establish will be revoked.

That unit will obtain EIA from MoEF, if required at any stage.

In case of unit does not comply with the above conditions within the stipulated period,
Consent to Establish will be revoked.

Specific Conditions

1 Unit will construct the proper septic tank as per Bureau of Indian standards.

2 Green belt of adequate width shall be provided by the unit.

3 Unit shall obtain trial consent to operate before start of production

Other Conditions:
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That the unit will provide the pollution control device as per latest notification dated 10th
March 2016. 2. That the unit will be established as per latest notification dated 10th March
2016. If failsto comply the provisions of said notification, the consent to establish so granted
shall be revoked automatically without giving any notice.

Regional Officer, HQ
For and on be'half of chairman
Haryana Sate Pollution Control Board
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Annexure-R9

==  HARYANA STATE POLLUTION CONTROL M"\
-; BOARD NS
wamey  OCO-131 Sector-17, HUDA Jagadhari Ph.01732- s
200137 Email:- hspcbroyr @gmail.com
E-mail: hspcb@hry.nic.in

No. HSPCB/Consent/ : 318505020Y AM CT 07849654 Dated:10/07/2020

To.
M/s :JAl MAHALUXMI SCREENING PLANT
VILLAGE KOHLIWALA

Subject: Grant of consent to operate to M/s JAI MAHALUXMI SCREENING PLANT.

Please refer to your application no. 7849654 received on dated 2020-07-04 in regional
office Yamuna Nagar.With reference to your above application for consent to operate,M/s JAI
MAHALUXMI SCREENING PLANT is here by granted consent as per following
specification/Terms and conditions.

Consent Under BOTH

Period of consent 09/07/2020 - 31/03/2027
Industry Type Screening Plant
Category ORANGE
Investment(In Lakh) 15.0

Total Land Area(Sq.| 4046.0

meter)

Total Builtup Area(Sq.| 2000.0

meter)

Quantity of effluent

1. Trade 20.0 KL/Day

2. Domestic 0.5 KL/Day

Number of outlets 2.0

M ode of discharge

1. Domestic septic tank

2. Trade Recirculation in 3 no settling tank
Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks 1

Height of stack

1. NA |

Emission parameters

1. NA |

Product Details

1. Sand Aggregate Bajri | 250 Metric Tonnes/day
Capacity of boiler
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1. NA | Ton/hr

Type of Furnace

1. NA |

Type of Fue

1. NA |

Raw Material Details

Mix Material | 250 Metric Tonnes/Day

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
guantity, quality of the effluent, mode of discharge, treatment facilities etc.
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11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in caseit is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions:

1 Unit will use raw material through legal Mines only.

2 Unit will maintain 3 no.'s settling tanks.

3 Unit will comply with 10.03.2016 Notification.
4 Grant of this CTO doesn't provide any kind of immunity to the unit w.r.t any action taken by
the board for Past violation.

5 CTO so granted would be revoked if any of the CTO conditionsis not satisfied by the Unit
without any prior notice.

6. The CTO is granted under Water Act 1974/ Air Act 1981 and if any violation reported
against the unit at any stage, the closure action as per provisions of section 33 A of Water Act
1974 or 31 A of Air Act 1981 or under other relevant sections will be taken against the unit
apart from prosecution against the unit and its partners/ proprietor/ stake holders /responsible
person and unit will also be liable to pay the Environmental Compensation for the damage
caused to the Environment because the act of omission and commission by the unit.

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
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\_Agional Officer,

Haryana State Pollution Control Board
8.C.0.No. 131, Sector-17 Jagadhri.
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&3 Report from District Forest Officer ,‘2

&
Sitting Ver 1f';tntlum report of M/go\Y 73:\'?7\!“\ i ﬂg_ﬂ AL | Village_R _‘ o

* Tehsil ] v s &
A AN d y District \A NUAL on land Khewat No. :7___ Khatoni No. 187

- < 'y \ - N
Khasra No.» 8 Kanal -§_Marla).

N ] SAtars 3 o
Sr.No.  Criteria Distance in Kilometer Actual Distance

I. . Minimum distance required from 0.20 Loometer
Any and recorded as forest in Govt,
Record (revenue of forest department)
Except strip forest/plantation along
roads, railway lines and bunds

21 Minimum distance required from 0.20 LR
Notified Bird/Wild life Sanctuaries/
National or State Wild life Parks
Dy. rvator of Forests
nagar Forest Division

Yamunanagar
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o 01732-237885

OFFICE OF DI
E OF DISTRICT TOWN PLANNER, YAMUNA NAGAR

HUDA Buildin Sector-2 i
2 1, Jagadhri-Yamyna Nagar. e-mail dtp.yamunanagar.tep@gmail.com

Memo No.»K 07_?'&/!0& /3017

To Dated lé"‘O.\'"'ﬂal'I

L. Sh. Ashok Kumar S/o Sh. Hukam Chand,
R/o Vill, Bahadurpur,

2. Sh. Rishj Fal S/o Sh, Bachitar Singh,
R/o Vill. Koliwala,

3. Sh. Rajinder Kumar S/6 Sh. Sadhu Ram,
R/o Vill. Koliwala, Tehsil Chhachhrauli,
Distt. Yamuna Nagar.

Subject: - Issuance of NOC for setting' up a Screening Plant at Village
Koliwala, Tehsil Chhachhrauli, Distt. Yamuna Nagar.

Reference: -Your application dated nil received in this office on 06.01.2017

It is intimated that the land falling in Khasra No. 21//6, 22//12 measuring
16K-00M situated in the revenue estate of Vill. Koliwala (H.B No-68), Tehsil
Chhachhrauli, Distt. Yamuna Nagar does not fall in any of the Urban Area or

Conirolled Arca declared by Depariment of Town and Country Planning, Haryana.

Thus, this information is given subject to the following conditions:

1. That you will obtain the necessary permission from Mining Department before
initiating any activity at site ;
That it does not provide any immunity to the site from other Acts and Rules as

: may be applicable on it.

3. That you will abide by the :provisioq's of Controlled Arcas Act No. 41 of
1963/Urban Area Act No. 8 of 1975, when it comes into force at sjte.

That you will abide by the provisions of NBC/BIS code for any type of

construction at site.

That in case of non fulfillment of the above, this letter shall stand cancelled

automatically.

District Town Planner,
Yamuna Nagar.
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To

4 Annexure-R11
T ' Regional Office

| g e, Haryana State Pollution Control Board

‘t No. HSPCB / YMN I.lh‘ﬁﬂ ¢ No. 131, Sector-17, Jagadhri (Yamuna I\E'}%'lr) Pzﬂmnz -268137

| Dt:- / /2017

M/s : Jai N

Vilase Kohars, Tangs krepind Pl
ehsil Khi '

O Yamuna Nagar135001 Gl

Sub. : Grant :
2 of consent to Establish to M/s Jai Santoshi Maa Screening

Pl ol A
. .ease refer to your application no. 7470716932 received on dated 2017-07-
2 >0 regional office Yamuna Nagar.

. flth reference to your above application for consent to establish, M/s Jai
antoshi Maa Screening Plant.is here hy granted consent as per following
_ specification/Terms an//d conditions.

Consent Under , AIR/WATER/HWM
Period of consent 16/08/2017 -17/08/2019
‘Industry Type " [Screening Plant
Category - - . | Orange
Investment(In Lakh) - 15 Lakhs
Total Land Area (Sq. meter) (08 Kanal 00 Marla)
Hadbast No 68, Khasra No 22/ /6, 22/12, Khewat
J - N | No.7, Khatauni 15 (Total Land 08 Kanal 00 Marla)
- 7-+al Builtup Area (Sq. meter) ----
Quantity of effluent
1. Trade 14 KL/Day
2. Domestic 1.0 KL/Day
f e S S & e
t Number of outlets 1.0
[ “Mode of discharge
4 e B i  —— T
E 1. Domestic. . Septic Tank
/ _____dﬂ 4 . .
E 2. Trade _F_{iac_:lrculatlo_rj 1y
: “Domestic Effluent Parameters - - -
& 1. N,g‘"'*“‘#“ __.__O.rng/l -
|  Trade | Effluent Parameters

i

e Ml

szm’



SR Rp—

Air Pollution before
the emission and
-from time to time.

1. NA 0 mg/I
“Number of stacks i _|f}mh‘ e s )
Height of stack s )
1.TFH = TNA L
2. 125 KVA DG set Stack
| Emission parameters
1. SPM TR s ee— S
‘Capacity of boiler
1. TFH 6lac k/ca 0
Type of Furnace
1. Nil NA
Type of Fuel
‘1. Diesel _ 0.040 KL/day N
] & e\3\Pr
Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board
-
Terms and conditions

1. The industry has declared that the quantity of effluent shall be 14 KL/Day for
Trade Effluent, 1 KL/Day for Domestic and the same should not exceed .

2. The above 'Consent to Establish' is valid for 24 months from the date of its
issue to be extended for another one year at the discretion of the Board or
till the time the unit starts, its trial production whichever is earlier. The unit
will have to set up the plant and obtain consent during this period.

3. The officer/official of the Board shall have the right to access and inspection
of the industry in connection with the various processes and the treatment
facilities being provided simultaneously —with the construction of
building/machinery. The effluent should conform the effluent standards as
applicable | of

4. That necessary arrangement shall be made by the industry for the co.ntro

rants will meet

commissioning the plant. The emitted pollut
other standards as laid/will be prescribed by

e

the Board

9

-

“~—

A}
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11.

13.

14.

allowed,
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al Santoghj ot :
aa i
| Screer.un Plant, Village Kohliwala, Yamuna Nagar

The applicant iy,

(Prevention g Contro

Air (Prevention & C

_t;:for'e starting trig|
€ above '

i comp“;‘:’”\s;;t at|(|) tE:tab“Sh Is further subject to the conditions that the

the Board/Gove . e Iaws/-rules/decisions and competent directions of

: rMmment and its functionaries in all respects before

ation and during its actual working strictly.

Ccess objectionable emission or the effluent will be

rnished by the unit turns out to be defective in any

obtain consent
| of Pollution) Act

ontrol of, Pollution
Production

under section 25/26 of the Water
» 1974 and under section 21/22 of the
) Act,1981 as amended to-date-even

‘ post-pro
if the scheme fy
actual eXperience

The  Electricity Department  will give only temporary connection and
Permanent connection to the unit will be given after verifying the consent
gf'a.nted by the Board, both‘under Water Act and Air Act.

‘Unit will raise the stack height of DG Set/Boiler as per Board's norms.

Unit will maintain proper logbook of. Water meter/sub meter before/after
commissioning. : :

That in the case of an industry or any other process the activity is located in
an area approved and that in case the activity is sited in an residential or
institutional or commercial or agricultural area, the necessary permission for
siting such industry and process in an residential or institutional or
commercial or agricultural area or controlled area under Town and Country
Planning laws CLU or Municipal laws has to be obtained from the competent
‘Authority in law permitting this deviation and be submitted in original with
the request for consent to operate. | _

That there is no discharge directly or indirectly f'rom the unit or the process
' nv ‘interstate river or Yamuna River or River Ghaggar. 13. That the
e 2T the unit concerned is not sited within any prohibited distances
industr_y or tehe Environmental Laws and Rules, Notification, Orders and
.accordlngf (t:(;ntra[ Pollution control Board and Haryana State Pollution Control
Policies '

Board. L ing its sewage or trade effluent into the public
That ‘of the unit is _dlschzrgt':_:?détsefﬂuegt from industries etc. then the

receiv ) . .
sewer meant tt:e Competent Authority owing and operating such public

permission Of ermission letter to his unit shall be submitted at time of
- H p .

sewer giving

consent to operf.ste- thére is adverse report from any adjoining neighbor or

That if at any t-lme’d arty or Municipal Committee or ZilaParishad or any

any other aggr‘lde\fe gaFi)HSt the unit's pollution; the Consent to Establish so

lic body @ -
other pub :
granted chall be revoked

e
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-4~
Jai Santoshi Maa Screening Plant, Village Kohliwala, Yamuna Nagar

15.  That all the financial dues required under the rul
have been deposited in full by the unit for this Consent to Establish,

16. In case of change of name from previous Consent to Establish granted, fresh
Consent to Establish fee shall be levied.

17. Industry should adopt water conservation measures to ensure minimum

scientific development of previous resource,

18. That the unit will take all other clearances from concerned agencies,
whenever required. _ | f"f BRI

139.  That the unit will not change its process without the prior permission of the
Board.

20. That the Consent to Establish so granted will be invalid, if the unit falls in
Aravali Area or non conforming area.

21.  That the unit will comply with the Hazardous Waste Management Rules and
will also make the non-leachate pit for storage of Hazardous waste and will
undertake not to dispose off the same except for pit in their own premises or
with the authorized disposal authority.

22.  That the unit will submit an undertaking that it will comply with all the
specific and general conditions as imposed in the above Consent to Establish
within 30 days failing which Consent to Establish will be revoked.

23.  That unit will obtain EIA from MOoEF, if required at any stage.

24. In case of unit does not comply with the above conditions within the
stipulated period, Consent to Establish will be revoked.

25.  That unit will obtain consent to operate from the board before the start >
product activity.

—t.\r._!

Specific Conditions

26. The unit will run and maintain the water re-circulation.

27. That unit will comply the provisions of the Notification dated 10.03.2016.
28. That unit will abide all the Rules / Regulations / Acts issued time to time.
by NGT / CPCB / HSPCB. |

| &S]
Regional Officer, baLn n?Nagar

d%uq Haryana State Pollution Control Board
e

‘G{C
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Annexure-R12

SCO-131 Sector-17, HUDA Jagadhari Ph.01732- e

200137 Email:- hspcbroyr @gmail.com

E-mail: hspcb@hry.nic.in

No. HSPCB/Consent/ : 318505021Y AM CT 08459210

To.

M/s:JAl SANTOSHI MAA SCREENING PLANT
VILLAGE KOHLIWALA, TEHSIL CHHACHHRAULI

Dated:19/01/2021

Subject: Grant of consent to operate to M/s JAI SANTOSHI MAA SCREENING PLANT.
Please refer to your application no. 8459210 received on dated 2020-12-16 in regional
office Yamuna Nagar.With reference to your above application for consent to operate,M/s JAI
SANTOSHI MAA SCREENING PLANT is here by granted consent as per following
specification/Terms and conditions.

Consent Under BOTH

Period of consent 01/04/2021 - 31/03/2023
Industry Type Screening Plant
Category ORANGE
Investment(In Lakh) 15.0

Total Land Area(Sq.| 4046.0

meter)

Total Builtup Area(Sq.| 2000.0

meter)

Quantity of effluent

1. Trade 9.0 KL/Day

2. Domestic 0.5 KL/Day

Number of outlets 2.0

M ode of discharge

1. Domestic septic tank

2. Trade Recirculation in 3 no settling tank

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks

Height of stack

1. NA

Emission parameters

1. NA

Product Details

1. Sand Aggregate Bajri | 100 Metric Tonnes/day

Capacity of boiler
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1. NA | Ton/hr
Type of Furnace

1. NA |

Type of Fue

1. Electricity | Kilowatt/day

Raw Material Details

Gravel Boulder Mix|100 Metric Tonnes/Day
Material

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that al or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. Theindustry shall provide adequate arrangement for fighting the accidental |eakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.

8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. Theindustry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
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quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in caseit is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions:

1. Unit will comply with the notification dated 10.03.2016.

2 unit will obtain raw material from legal minesonly .

3 Unit will provide 03 nos. sedimentation tanks of sufficient capacity as per notification dated
10.03.2016. The tank should be of that much of sufficient capacity which can easily handle the
washing discharge from the screening plant and from where the water should be re-cycled in
the washing process and none of the discharge from washing process of screening plant should
be discharged on land for percolation or in the water bodies.

4. CTO so granted shall be revoked if any of the CTO conditions not complied by the unit
without any prior notice.

5 Unit isliable for prosecution for past violation if found at any stage; grant of thisCTO
doesn't provide any immunity to unit w.r.t to any action taken taken by board for past
Violation.

6 The CTO is granted under Water Act 1974/ Air Act 1981 and if any violation reported
against the unit at any stage, the closure action as per provisions of section 33 A of Water Act
1974 or 31 A of Air Act 1981 or under other relevant sections will be taken against the unit
apart from prosecution against the unit and its partners/ proprietor/ stake holders /responsible
person and unit will also be liable to pay the Environmental Compensation for the damage
caused to the Environment because the act of omission and commission by the unit.

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
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——— HARYANA STATE POLLUTION CONTROL Gookt
-.# BOARD A “3
Yoo SCO-131 Sector-17, HUDA Jagadhari Ph.01732- e

FSPCE ) .
200137 Email:- hspcbroyr @gmail.com
E-mail: hspcb@hry.nic.in
No. HSPCB/Consent/ : 318505023Y AM CT 032235689 Dated: 02/02/2023
To.

M/s:JAl SANTOSHI MAA SCREENING PLANT
VILLAGE KOHLIWALA, TEHSIL CHHACHHRAULI

Subject: Grant of consent to operate to M/s JAI SANTOSHI MAA SCREENING PLANT.

Please refer to your application no. 32235689 received on dated 2022-12-30 in
regional office Y amuna Nagar.With reference to your above application for consent to
operate, M/s JAI SANTOSHI MAA SCREENING PLANT is here by granted consent as per
following specification/Terms and conditions.

Consent Under BOTH

Period of consent 01/04/2023 - 31/03/2025
Industry Type Screening Plant
Category ORANGE
Investment(In Lakh) 15.0

Total Land Area(Sq.| 4046.0

meter)

Total Builtup Area(Sq.| 1000.0

meter)

Quantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 0.5 KL/Day
Number of outlets 1.0

M ode of discharge

1. Domestic septic tank

2. Trade 0

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks 1

Height of stack

1. NA |

Emission parameters

1. NA |

Product Details

1. Sand Aggregate Bajri | 100 Metric Tonnes/day
Capacity of boiler
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1. NA | Ton/hr
Type of Furnace

1. NA |

Type of Fue

1. NA |

Raw Material Details

Gravel Boulder Mix|100 Metric Tonnes/Day
Material

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that al or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. Theindustry shall provide adequate arrangement for fighting the accidental |eakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.

8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. Theindustry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
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quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in caseit is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions:

1. That the unit will run and maintain the APCM. 2. That unit shall not operate any activity of
stone crushing/pulverizing/ grinding in their plant. 3. That unit will doing the regular wetting
of the ground within premises and road leading to such screening plant for dust containment. 4.
That the screening plant will maintain the settling tank (03 Nos) for settling of suspended
solids in the different generated from the process and ensure recycling /reuse of treated water
upto ninety percent in the process. 5. That the unit will comply al the conditions of the
Notification dated 10.03.2016. 6. That the unit shall purchase its legal material from the legal
mines from Haryana State. 7. That the unit will maintain Green Belt. 8. That the unit will
maintain the acoustic chamber on D.G. Set. 9. That the unit will deposited balance CTO
fees/Cess bill if found at any stage. 10. That the unit will comply the order/ direction issued by
the Hon' ble Supreme Court of India, Punjab & HaryanaHigh Court, NGT or any other court
order

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
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Annexure-R15

—— HARYANA STATE POLLUTION CONTROL F¥

2
RSPCE

BOARD !
SCO-131 Sector-17, HUDA Jagadhari Ph.01732- v

200137 Email:- hspcbroyr @gmail.com

No. HSPCB/Consent/ : 313129222Y AM CTOA 21036086

To.

E-mail: hspcb@hry.nic.in

M/s :SHIVALIK STONE CRUSHER
vill. doiwaateh. chhachhrauli

Dated:21/03/2022

Subject: Grant of consent to operate to M/s SHIVALIK STONE CRUSHER.

Please refer to your application no. 21036086 received on dated 2022-02-10 in
regional office Y amuna Nagar.With reference to your above application for consent to
operate,M/s SHIVALIK STONE CRUSHER is here by granted consent as per following
specification/Terms and conditions.

Consent Under AIR

Period of consent 11/05/2022 - 31/03/2023
Industry Type Stone crushers
Category ORANGE
Investment(In Lakh) 33.75

Total Land Area(Sq.| 0.0

meter)

Total Builtup Area(Sqg.| 0.0

meter)

Quantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 0.5 KL/Day
Number of outlets 1.0

M ode of discharge

1. Domestic septic tank

2. Trade 0

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks

Height of stack

1. NA

Emission parameters

1. SPM

| 600 mg/m3

Product Details

1. Sand Aggregates
Bajri

250 Metric Tonnes/day
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Capacity of boiler

1. NA | Ton/hr
Type of Furnace

1. NA |

Type of Fuel

1. Electricity | Kilowatt/day

Raw Material Details

Gravel Boulder|250Metric TonnesDay
MixMaterial

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that al or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. Theindustry shall provide adequate arrangement for fighting the accidental |eakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. Theindustry shall comply noise pollution (Regulation and control) Rules, 2000.

8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. Theindustry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
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consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in caseit is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions:

1. CTO so granted isto honour the orders of Hon'ble High Court in CWP no. 12107 of 2018
and similar other petitions. And so the consent so granted is conditional to the outcomein
CWP 12107 pending before Hon'ble High court/other ssimilarly placed CWPs pending before
Hon’ ble High Court. The consent so granted will automatically become invalid if any adverse
action pass by the Hon’ ble High Court against the petitioner stone crusher unit or the CWPs
disposed of without any further directions or the interim orders dated 02.05.2019 in CWP
12107 of 2018 withdrawn at any stage of the pending CWPs.

2. Unit will comply with 11.05.2016 notification w.r.t. pollution control measures and operate
only after installing all APCMs as prescribed in the Notification.

3. Unit will use raw material through legal mines only.

4. The unit shall keep all the parameters within the prescribed limits and shall comply with all
the Norms and Rules as prescribed in the Act.

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
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Annexure-R16

e HARY ANA STATE POLLUTION CONTROL M

2
RSPCE

No. HSPCB/Consent/ : 313129223Y AM CTOA 31265802

To.

BOARD !

SCO-131 Sector-17, HUDA Jagadhari Ph.01732- v
200137 Email:- hspcbroyr @gmail.com

E-mail: hspcb@hry.nic.in

M/s :SHIVALIK STONE CRUSHER
vill. doiwaateh. chhachhrauli

Dated:10/01/2023

Subject: Grant of consent to operate to M/s SHIVALIK STONE CRUSHER.

Please refer to your application no. 31265802 received on dated 2022-12-06 in
regional office Y amuna Nagar.With reference to your above application for consent to
operate,M/s SHIVALIK STONE CRUSHER is here by granted consent as per following
specification/Terms and conditions.

Consent Under AIR

Period of consent 01/04/2023 - 31/03/2024
Industry Type Stone crushers
Category ORANGE
Investment(In Lakh) 33.75
Total Land Area(Sq.| 7587.0
meter)

Total Builtup Area(Sq.| 4046.0
meter)

Quantity of effluent

1. Trade 0.0 KL/Day
2. Domestic 0.5 KL/Day
Number of outlets 1.0

M ode of discharge

1. Domestic septic tank
2. Trade 0

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks 1

Height of stack

1. NA |

Emission parameters

1. SPM | 600 mg/m3

Product Details
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1. STONE BAJRI,|250 Metric Tonnes/day
STONE DUST, STONE
BOLDER ETC.

Capacity of boiler

1. NA | Ton/hr
Type of Furnace

1. NA |

Type of Fuel

1. Electricity | Kilowatt/day
Raw Material Details

STONE BAJRI,STONE | 250 Metric Tonnes/Day
DUST,STONE
GRIT,BOLDER ETC.

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
Termsand conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his/its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. Theindustry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
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change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. Theindustry shall pay the balance fee, in caseit is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions:

1. That the unit will run and maintain the APCM as per provisions of the notification dated
11.05.2016.

2. That the unit will obtain raw material from legal mines only.

3. That CTO so granted shall be revoked if any of the CTO conditions not complied by the unit
without any prior notice.
4. That the unit is liable for prosecution for past violation if found at any stage; grant of this
CTO doesn't provide any immunity to unit w.r.t to any action taken by board for past
Violation.

5. That the environmental compensation would be imposed on the Unit as per Policy of Board
for any violation of Acts/Rules/Notification as applicable.

6. That the CTO is granted to the unit only with the outcome of the civil writ petition filed by
the unit before Hon' ble Punjab and Haryana High Court at Chandigarh.

7. That the unit will comply with the outcome of CWP No. 12107 of 2018 titled as Ambala
Stone Crusher Vs State of Haryana pending before Hon'’ ble Punjab and Haryana High Court at
Chandigarh.

8. That the unit will abide by the directions of CPCB/HSPCB/MOEF& CC and any other
competent authority time to time.

9. That the unit will abide the directions/ orders of Hon’ ble Supreme court /High
Court/NGT/SEC any other court.

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.



66

Annexure-R17
T Form iV
(See Rule 20)
Report No- 260 Dated: - 06.03.2023

| hereby, certify that | Neeraj Bala Board Analyst duly appointed under sub section (2) of
section 29 of the Air (Prevention and Control of Pollution) Act 1981 received a sample on the 01"

day March of, 2023, collected by Sh. Naresh Kumar, AEE on dated 27" _day February of, 2023,

of M/s Shivalik Stone Crusher, Vill. Doiwala, P.0. Devdhar, Yamuna Nagar for analysis.

Further certify that | have analyzed the above mentioned sample on 01- March - 2023 to 06-

March-2023 and declare the result of analysis to be as follows:-

Sr.No. Parameter Name Result Result Limit

1 Sample Code 260-A 260-B

2. Sample Collected from # Inward Outward

3. Actual time of Sampling (min))# 30 30

4, Flow rate for SPM (LPM)# 1200 1200

5 Total Volume of air sample for SPM (m3) 36 36

6. Suspended Particulate matter 2144.4 2602.7 600
(ugm/m3)

Method of Testing As per relevant part of Indian Standard Methods for Measurement of Air Pollution
IS:11255 (P-1) Stack/1S:5182(P-4) Ambient and Emission regulation part |1l of Central Pollution Control
Board.

The Conditions of the seals, listening and container on receipt was as follows:
Container had its seal found intact and in order, slip on the container had the signature of the
representative of the industry and the Board.

Signed this -06.03.2023

Haryana State Pollution Control Board Laboratory,

SC0-115, 1°& 2™ Floor, Sector-25, Panchkula, Haryana

To °

The Member Secretary, HSPCB, Panchkula n @_"_'-QO-
Board A alyst

Regional Office, Yamuna Nagar:- This test report relate only to the particular sample submitted for
testing.
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5.

sﬂ-

FIRST INFORMATION REPORT (®

A-R1.11 00 {Under, Section 154 Cr.P.C.) w
/—
Districl: YAMUNA NAGAR  PS: KHIZARABAD Year: 2017 FlRMo: 139 Date: 30-08-2017
Retlg): ) Section(s):
li) ; t ]
) ety (1) pintty pPes
LT
{iv)
Cecurrence of Olience: . L o T £ 7
8] Day: Wednosday Dale From: 30-08-3017 Date Te: 30-08=-2047
Time Pariod: Tima From: Tirye To:
{B} Inlarmation received at P.5: Bale: 30-08-2017 Tima: 20:13 hrs
{€) General Dizry Reference: Eniry Mo | & Yime: 20:13 hrs
Type of Information: WRITTEN
Place of Documrence:
(o} Direction and Distance from P.$: South/9.0 Km. Bpat No.: D3

(b} Address: KOHALIWALA, PS KHIZRABAD
{6} in case. Outside the limit of the Pallce Station: '
Hame of 0.G; Digiriei;

Complalnantintormant:
@) Name: JOGESH KUMAR
{b} Birth Year: Hallonality; INDIA <
&) Passport No. Date of 1saua: Place of Issus:
{d} Decupation:

{e} Addrass: BLOCK DREY .& PANCBAYAT OFFICER, KHIZRABAD
Detsils of Known/SuspeatUnknown sccused with full particulars(atiach separate shesl I necessary):
i
{ii)

{1}

Reason 16r delay in reporting by the complainaat/intgrmant: NO IQELA’%‘ L
Particulars of tho properties ;lalmﬁawg&ud(nltmh gaparate shesl il necasseryy e\
Sl.Ha. Properiy Typa{Dascriplion) Esl. Value{Re.) © Stslus

(n
i
(i

10 . Tolal value of propeity siclen:

1.

Inquest ReportiU.D Gase No., IF any:

s § wsaz
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 piswict: YAMUNANAGAR  pS: KHIZARABAD Yeus: 2017 RRNo: 139 Date: 30-08-2017
L 29 %

12 . FAR Contents(attach separate sheet !l reduired):

mm@wﬁ:ﬁmspt-lmﬂmiamﬁmgﬁﬁﬁmétrF-Rm
+Block Dev.s§ Panchayat officer, Khizrabad « To SHO, Khizrabad, Memo
Ro.spl-1 «Panchayat Dated ;- 29-08-2017, Subject ;- Regarding
illegal mining on the panchayat land of Kohliwala and Belibund, Sub
Tehsil Khizrabad district Yamunnager . In reference to &bove
subject it is submitted that the regular complaints have been
receiving that illegal mining was going on panchayat lands
belonging to gram panchayat Bhud Kalan of village Kohliwala. In
this context the site inspecting of punchayat land bearing khasar
no. 21324615‘16.3?,2%r25; 22!1?,13,19,2&,21,22, 23,24,25//1 to 2%,
All the rectangles of mustil 2?,24f!1,2;9,10,1},20,21,13}112 to 20
was conducted was conducted on dated 29-08~2017 ,along with Bhea
Yamuna nager, SEPO Chhach

ralong with DDRO
hrauli ,Sh,Jasbir Singh and Halka Patwari
Sh.Manoj kumar .It was found tha

L illegal mining had been carried
on the said rectangles and the ownership of the land belonges to
gram panchavat Bhud Kalan; vested in the Ievenue estate of
kohliwala and recently the illeqal mining has been conducted in
khasra n0 25//13,14,17,18,23, 24, There was a tree cover on the said
panchayat land .From environment point of view this tree cover was
very important as river Yamuna flows just near to this land and
this tree cover helps in preventing soil erosin., Khair Lrees have
Deen uprooted from the panchayat land before illegal mining causing
very heavy environment and financial loss to the gram panchayat .
The felling of trees and illegal mining has been Conducted by the
dwners of nearby stone cruser and about B8 screening plants in the
vicinity of this land, in connivance with Sh.Mohan Ram Sarpunch
Budh Kalan and Ex ~Sarpunch Sh,Subhash.During this inspection it
was also found that one Amit Kumar S/0 Sh.Karma r/o Doiwala ,Sub
Tehsil Khizrabad ,has started encrcaching frgm the pgnghayat land
bearing khasra no 13/11,16,20. After mining tha_ment;onad tne
aforesaid person has started encroaching upon nhe_lgnd ?i eRy of
each feeling one Dhaba has also been gstahlis?&@ ;119§i Yy on the
panchayat land . This dhaba has been installed illegally 105 —
connivance with Sh. Mohan Ram ,Sarpanch Bhud kalan a;ﬂ:"’; HEaRD
Ex-Sarpunch of Buhud kalan .it is therefgre",p;cpﬁﬁ?n .iass to the
necessary action against delinquen§ person :§r_cauEl g z. 8. 1
ram panchayat Bhud kalan block Khizrabad and report is here by
S arieto ?\ttached with report of committee dated 29-08-2017 8D
e ! Dev .& panchayat Officer, Khizrabad 3 o1 :- g& am
JOGESH B‘i%&ck evgia p_az U 21.4(1) WERT U9 & AT U a;;w:

W S 3w g | fob bbb
5OR0 139 RAmw 30.08.2017 ¥ _21.4(1) oz e

wraat wz%?{ T & v | e Piee ofes wa s A |
%ﬁ%ﬁ%ﬂﬂﬁ 3 %%ﬁm&ﬁﬂmﬂﬁ | g frord Ry g R
|
' Taken(Since 1he above Information revesls commission of ollence(sju/s asmentioned si item No.2:
12 . gciion Taken[=ince

g f‘n;
)




78
KAGAR P.S.!EHIZARABAD Year:2017 FIR No.:20170139 Date:30-08-2017 @

Ziuict TYAMTRR
() Rogistered the case and teck up the inv?sllg_atic:m OR
(10 Directed(Name of the 1.0): ASIJASWANT SINGH Rank: ASI
to fake up the investigation,
i Ho: 590 OR
<~ (1) mefused Investigation due to:
oR
(iv) Transterred 1o PS{name}: District:

on polnt of jurisdiction,

F.LR re2d over 10 the complainant/informani, admitied to be correctly recarded and a copy given to ihe
complainant/informant, free of cosl:

ROAQ:
14 ., E
Sigraiure / Thumb Impression Signature of Otilcer
of The Complainant/informani: Name: ASI JASWANT SINGH

Rank: ASI No.: 590

15 . Date and Time of despalch to the court:
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Annexure-R19

From

Assistant Mining Engineer,
Mines & Geology Deptt,,
Yamunanagar.

To

The Regional Officer,
Haryana State Pollution Control Board,
Yamunanagar. :

Memo No. Mining/Admin/ Ynr/651 Dated:-16.03.2023

Subject:- Original Application No. 446/2022 in case titled as Balwinder Kumar Vs, State
of Haryana and another, fixed for 23.03.2023.
Hon’ble NGT vide orders dated 26.07.2022 constituted a joint committee comprising

of Director Mines & Geology, Govt. of Haryana, State pollution Control Board, Divisional Forest
Officer and Deputy Commissioner Yamunanagar and directed to submit factual and action taken
report within two months. In compliance, the reply of the Mines department, BDPO Khizrabad,

Forest department was submitted through Regional Officer, HSPCB on dated 30.11.2022.

Honb'le NGT after going through the said report of joint committee concluded that the .

committee has not looked into the allegations regarding mining of screening plants in violation
of the environmental norms and has not submitted specific report in respect thereof. The Joint
Committee is directed to look into the allegations related to running of the screening plans in
violation of the environmental norms and verify the facts particularly with regard to consent
status and compliance with environmental norms by the screening plants in questi.on and
submit its report within two months by email at judicial-ngt@gov.in preferably in the form of

searchable PDF/OCR Supported PDF and not in the form of Image PDF.

Hon’ble NGT also sought response of (1) State of Haryana through Chief Secretary,
Government of Haryana, (2) Principal Chief Conservator of Forest (HoFF), Government of

Haryana, (3) Director, Mines and Geology, Government of Haryana, (4) State PCB, (5) Deputy

i
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Commissioner, Yamunanagar and (6) Superintendent of Police, Yamunanagar in the action
taken and further action to be taken for presenting illegal mining and illegal cutting of trees,
assessment and realization of environmental compensation from the violations and disciplinary
action taken/ to be taken against the concerned defeating Government/  panchayat

officer/officials.

The Hon’ble NGT also directed for personal appearance of the Deputy Commissioner
and the Superintendent of Police, Yamunanagar and Officers duly authorized by the PCCF
(HoFF) and the Director, Mining and Geology, Government of Haryana, before this Tribunal
through VC on the next date of hearing to be essential for producing the relevant record and
assisting this Tribunal in just and proper adjudication of the question involved in the case and

they are accordingly directed to remain present before this Tribunal through VC on that date.

It is intimated that in compliance of orders of Hon’ble NGT dated 02.01.2023 in OA
No.446 of 2022 Balvinder Singh Vs State of Haryana, the team of mining inspector and mining
guards inspected the screening plants and stone crushers. The present status of these plants/

stone crusher is as under:-

Sr No | Name of Screening Plant/ Crusher Status
1. M/s Jai Shree Ram Screening Plant Operational
2 M/s Dev Bhoomi Screening Plant Closed
3. M/s Jai Maha Luxmi Screening Plant Closed
4 M/s Shivalik Stone Crusher Operational
5. M/s Jai Santoshi Maa Screening Plant Closed

It is intimated that “following mining contracts were given by the state
Government for extraction of Boulder Gravel and Sand from village Kohliwala and

Mandewala falling under Bhood Kalan Panchayat.:-
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Sr No. | Lease/ Contract Owner Period Place

1. M/s Raj Kumar, Dalwinder Singh 04.03.1996 to | Mandewala
VPO Bani Teshil - Radour 31.03.1999

2. Naseeb Singh S/o Hardeep Singh 15.04.1999 to | Mandewala
R/o # 370, Modern Colony | 31.03.2002
Yamunanagar

3. Subey Singh S/o Sanjeev Kumar R/o # | 08.04.1996 to | Kohilwala
313, 314 F Professor Colony, | 31.03.1999
Yamunagar

4. M/s Sidharth & Co. DG -II , 197 A | 05.10.2000 to | Kohilwala
Vikaspuri New Delhi, 110018 31.03.2003

After the expiry of the above mentioned contracts, sporadic incidents of illegal

mining by the local villagers itself were reported by the local gram Panchayat. Immediately
after receipt of these complaints, the mining department reported the matter to P.S Partap
Nagar for registration of FIR’s. However, no incident of organized illegal mining was reported. It
is also pertinent to mention here that the department again auctioned the minor mineral

sites of village Bhood Kalan, Bhood Majra and Kohliwala through e-auction. Details are as

under:-
Sr No Blocks Area Annuaal Date of Lol | Date of | Status
Name (In Capacity Start ,
Hect.) in Lac. Mining .
MT
1 BhoodKalan | 12.62 2.59 19.06.2015 | 16.06.2016 | Terminated
Block YNR Now start | Dt.
B19 ' on 14.07.2022
25.02.2019
2 BhoodMajra | 9.95 2.00 19.06.2015 | 12.08.2016 | Terminated
Block YNR Now start | Dt.
B20 on 14.07.2022
25.02.2019
3 Kohliwala 13.59 2.50 19.06.2015 | 11.08.2016 | Terminated
Block YNR Dt.10.12.2021
B21 & 22
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As regards to action taken report to prevent illegal mining, a police post on the
direction of Worthy Chief Secretary have been installed in nearby Belgarh crusher Zone. In
addition, seven check posts have also been installed at various points in District Yamunanagar.
Officials of mining department and Police department keep regular checks of Vehicles carrying
mineral. Vehicles carrying illegally mined mineral or transportation of mineral illegally are
seized immediately. Further independent teams of police and mining are also keeping regular
checks on illegal mining through surprise visits. Details of vehicles seized in illegal mining and

illegal transportation in district Yamunanagar since September 2022 till Feb28, 2023 and FIR’s

registered in offence of illegal mining or other illegal practices during this period are as under:-

Sr Month No. of vehicles | No. of FIR’s | Revenue Collected .
No seized registered from seized vehicles ;
1. September,2022 | 45 12 2275000

2. October,2022 31 3 4305000

3. November,2022 | 40 4 4205000

4, December,2022 | 62 2 1275000

5. January, 2022 41 0 1070000

6. February,2022 36 2 430000

Total 255 23 1,35,60,000

Further monthly meeting of District Level Task Force Committee headed by Chairman
cum Deputy Commissioner, Yamunanagar is held to review the status of legal mines and illegal
mining in district Yamunanagar. Other members of the DLTF committee are:-

1.  Superintendent of Police.
2.  Divisional Forest Officer.
3. Regional Officer, HSPCB.




Irrigation Department.
District Revenue Officer.

Deputy Excise & Taxation Commissioner 5T
District Mining Officer (Member Secretary).
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Regional Transport Officer.
Last such meeting was held on 14.02.2023. The proceedings of the meeting are

further forwarded to the Director Mines & Geology, Haryana which are later reviewed in State
Level Task Force Committee (SLTF) meeting held under the Chairmanship of Chief Secretary,

Government of Haryana.

The Report is submitted for further necessary action please

Mmmgineen

Mines & Geology Deptt.,
Yamunanagar.



